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CENTRAL ADMINISTRAT IVE TRIBUNAL
PRINCIPAL BENCH: NEW DELHI
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0.A. Noe 2539/94

New Delhi, this the 22nd of Dgcsmber, 199% .

HON®BLE SHRI J.P.SHARMA, namasaéag
HON'BLE SHRI B,K, SINGH,MEMBER(A

Rja Ram s/o

s/o Shri Bhauan,

Rfe 11/38, Nangal Puri,

Delhi- 83.

(By Shri Rajxnd-r Pandita, ﬂdvacate)

S DV VAN YSHaﬂ{

Varsus

Union of India through

1e Chisf Post Master Ganeral,
Dslhi Circle,
" Meghdoot Bhauan,
New Delhi - 110 0014

2, Chief Post Master,
GePsle Golse Dak Khana,
New Delhi - 110 001

3. State of UePe
~ Through Secretary Revenus,
Vidhan Sabha, Lucknouse

4, Collector (Revsnue),
Faizabad, U«Pe

5, Tehsildar (Revenue),

Tehsil Jalalpur,
District Faizabad,
Uttar Pradesh,

(By none)

- JUDGEMENT (ORAL)

HON'SLE SHRI J.P.SHARMA, MEMBER(J)

Applicant

Reapandents

The applicent has filed this applicatien againét

the rscovery certificate issued by Chisf Post Masta:,~

New Delhi by lstter dated 15,9.19%. The applicant has '

prayed in this application for Quashing of thls,csrtigigggf?



.

2.A The facts of the case are that sometime in April,
1991 the applicant was put under suspension while Wworking

as Postal Assistant by the Chief Post Master, New Delhi.

He has also been served ulth a Memo of Chargeshest contaznzng
Article of Charge that he fallsd to ensure whils uaxking

at NeSeCe Discharge Counter on 22nd April, 1991, a sum

of Rs, 1,00,000/- out of Rs, 1,55,000/- which he obtained

as an advance from the Treasury at about ?O.QB BeMe ON

the seme datee. Just few minutes later of the receipt of

yhe advance he reported loss of Rs. 1,00,000/= from ths
counter, It appears that subssquanily while the proceadings
of the enguiry had ba§n in progess, the prdar of suspensian

was re-callsd by an order dated 6.6,19% ¢
Lot e © ©

3 Wg ars afraid of thatAFha refovery of a sum of
Re. 1,00,000/~ whether can be entertained as a service
makter for adjudication by the Tribumal or note Howsver,
since we find that the application is totally pre-maturs
for the resasowm that the applicant has not made any

UAA/))\
representation ﬁeizf Ve recavering the aforesaid amount of
Rs. 1,00,000/= as arrears of land rsvenue, Wg, therefore,
after considering the contention of the lsarned counsel
that the applicant did make any reprussntation of the
naturs on which this order of suspensinn was re-callsd
in June, 1994, still not convinced that an effactiuo 
representation was made by the applicant as noc copy of
the same has bsen annexad nor any spacific date haé been

averred in the original applicatione
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‘3o In view of the facts and circumstances, W8 dismiss

this application with the abava‘obserVatian as not
maintainable at this stage and 1eaving the gquestion of
jurisdiction open to be consmdarad at the relsvant paint
of time if the appllcant still harbours a grzeuanco and

wants to assail the same according to lave
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( BoK. SINGH ) ( 3.P. SHARMA )
MEMBE R(A) MEMBER (3)






